
     
 

   

      

   
   

 

     
 

   

       
     

      
   
  

       

        

           

       

        

            

         

          

         
       

           

          

          
          

          
          

         
    



     

   

         

          

         

          

         

           

         

         

          

         

         

        

         

          

        

           

        

          

      

          

          

            

         

        
          

           
      

          

        

          
         

             
      



     

 

          

           

          

         
      

        

          
          

    

            
         

        
    

          
         

          
             

        

          

         

          
        

           

          

            

            
           

       

           
          

           

          
           

           
             



         

       

            

         

    

         

         

            

        

           

        

 

          

          

        

         

          
        

          

        

           

            

            
          

             

           

         

          
          

          
           

          
         

          
         

     

 



     

 

         

            

            

           

        

          

         

          

          

        

          

        

        

         

           

          

               

           

          

            

           

           
        

      

            

        

          

          

          

        
      

          

          

           

          



NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH

C.P. No.1305/I&BPlNCLT/MAH/2017

winding up proceeding pending before High Courts are belng saved

u/s 255 of this Code r/w 11 schedule of this Code, henceforth without

making any further discussion, this Bench holds that this Company

Petition is not maintainable because in the winding up proceedlng

pending before the Hon'ble High Court, provisional Liquidator has

already been appointed, therefore, this Company Petition is liable to

be dismissed as not maintainable without dealing with the merit

of the case.

7. Therefore, for the reasons stated above, the Petition is

dismissed wlth liberty to proceed in accordance with law.

V. NALLASENAPATHY
14ember (Technical)

B,S.V. PRAKASH KUMAR
lvlember (Judicial)
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